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Falai Central Bank

71*. Shri Viswambhanui: Will the 
Minister of FtlWmog be pleased to 
Mate:

(a) the dividend so far paid to the 
depositors of the Palal Central Bank 
aince its liquidation;

(b) whether any dividsnd has been 
paid in the last two years; and

(e) the steps Government propose 
to take to expedite settlement of the 
claims of the depositors?

Ifce Depotjr M m  MaUtir ■ !  
Mtaiater of Pfauaee (Mwi MMai# 
Dtsil): (a) Hiree dividend# aesregat* 
ing Rs. 558.42 lakh* or about 65 per 
cent of the amounts due to the depoai* 
tors, have so far been paid bjr the 
official liquidator.

(b) No.

(e) The liquidation proceedings are 
being conducted by the official liquid* 
sitor under the supervision and dine* 
lions of the Kerala High Court. The 
liquidator has filed claims under Sec- 
lion 45D of tile Banking Regulation 
Act, 1949 against all debtors and is 
making every effort to expedite the 
recovery of the loans. However, in 
esses where the Court has granted 
stay-order or has extended the time 
for repayment of the debts, it is not 
possible to expedite further the re­
covery of the dues.
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Thermal Plant in Kerala
714. Shri E. K. Nayaaar:

S k rl C. K. C lliknpul:
Shrimati Suseeta Gopalan:

Will the Minister of Irrigation and
Fawer be pleased to state:

(a) whether it is a fact that the 
Iwerala State Electricity Board has 
submitted a report to the Central 
(iovenunent for establishing a thermal 
plant in Kerala;

(b) if so, whether Government have 
considered the report and what is 
their reaction to the said report;

Cc) the total estimated cost ot the 
project; and

(d) when the work of the project 
is likely to begin’

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) and (b). 
Originally, a scheme for establishing 
a 30 MW thermal power station at 
Cochin was sanctioned. But subse­
quently, it was decided that a 95 MW 
unit be installed instead of a 30 MW 
unit sanctioned for installation. The 
Government of Kerala were accord­
ingly requested to submit the m od ified  
project report with estimates etc. This 
report has been received last month 
and is under examination.

(c) The project is estimated to cost
I i .  839 lakhs

(d) Preparatory works are in pro­
gress.
Bank Dam In Oachar District (Assam) 

715. S h ri N . R . L aakar: W ill th e  
M in ister o f  ir r ig a tio n  an d  P ow er b e  
p lea sed  t o  sta te :

(•) whether the details about the 
•Vttwk Own" Project in Cachar Dis­
trict <Assam) have been worked out;

(b) if sot their nature; and
(c) the total amount Hurt witf be 

required for completion of the project 
and the time by which the project Is 
likely to be completed?

The Minister of Irrigation and 
Power (Dr. K. L. Kao): (a) and (b). 
The details of the Barak Dam Projct 
are being finalised.

(c) Hiese will be known after the 
project report has been scrutinised.
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Financial AukM ee to Assam for 
Flood Control

717. Shri B. N. Shastri: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of 
Assam have asked for central financial 
assistance for taking effective flood 
control measures in the State;

(b) whether any scheme in this re­
gard has also been submitted by » •  
Government of Assam; and

(c) if so, Government’s reaction 
thereto?

The of W p t W  an*
rower (Dr. K. 1- Kao); (a) V « .




